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T A @46 : § AFAT A
§ ¥ ag g9 $= w9 a1 4 ?
MR. DEPUTY-SPEAKER : The Speaker

has announced that tomorrow the Minister

has to reply. Beyond that I cannot give any
information,
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MR. DEPUTY-SPEAKER : The hon.
Member may get in touch with the Minister
of Parliamentary Affairs for further infor-
mation,

DISCUSSION RE LAW AND ORDER
SITUATION IN DELHI

MR. DEPUTY-SPEAKER : The House
will now take up discussion under Rule 193.
Under tke rale I bave to conclude the dis-
cussion in one hour.
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SHRI KANWAR LAL GUPTA (Declhi
Sadar) : Youcanextend it by 15 minutes.
I will take only 25 minutes.

MR. DEPUTY-SPEAKER : That is not
possibic. Those who have given previous
intimation will have to be given some time.
He can take 15 minutes.

SHRI KANWAR LAL GUPTA :1
hope you will be generous.
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MR. DEPUTY SPEAKER : Don't say
that you are putting it on the Table.
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I must say, Mr. Deputy-Speaker, it is a
baby of a father who has many children; he
Creates a new one every year but has no time
to look after them.
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“we should be wanting in our duty if
we fail to point out the fact that life in the
police force has immense opportunities of
making illicit earnings. The reputation
of the police has never been at a lower
ebb than now.”
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MR. DEPUTY-SPEAKER : He has
raised an important issue and has given some
facts. It is no question of allegation and
counter allegation or insinuation. This is
not fair.

oft W i s g Fak
# #¢ ad 1 & 1 7 A g e gfew
7 st § AR gfee § e €,
wfagfs maaraga s wwrd)
¥fpr feeelt 7 oF &R 910 q9adt §
R A FTARTAT )

st sfiwm MW (IVEEE) AT
UF SJ9€4qT BT M & | T7 a9 gR fgeet
¥ FTA AT 9T I fa=r # @,
N FEG T®TF AETE, TF FI-
(9 & ART A @ qBT T FIAIRIA
T W9 Fai ¥ a7 ™!

SHRI M. L. SONDHI : (New Delhi)

The House should not usurp the powers of
the Corporation,

MR. DEPUTY-SPEAKER : 1 have al-
ready pointed out to the speaker that the
main question is the crime situation in this
metropolitan city. If you say something
that whatever he has stated is not correct,
I can understand, but don't bring in extra-
neous matters,

=t % o Tt : foedr F W
TRaT 78 5 o #18 wRe gy,
ZalY-grEa< ar Ay e |0 1l 7
faara g, A ag @ R 5 FA W
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T 1 gy gfwa Hg e wd g
A frFras FT1 A F1E HraaT 440 ST
21 3re 39 At 7 AfteTFeaaT awa
# fazd) faad §, @ 7 & o8 waw
v snar & fF g s Ak § S w1
W@ ¢ | T wrk wefter 7f fammar 1
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qftfers aeet, s fagm qan,
aafeit ®1 939 & fag ad, swT
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FQ I ATT AHT-EH 5T TRAATH



‘4867

F@ g, IT W W Qa-gra T At
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MR. DEPUTY-SPEAKER Now, Shri
Lobo Prabhu,

I want to accommodate those who have
given notice. Of course, there are a num-
ber of other Members also who want to
participate..........

SHRI 5. M. BANERJEE : I have already
written to you.

MR. DEPUTY-SPEAKER : I know that
be bas written to me. He is quite vigilant,
I have already noted down his name.

oy Ty o (33) : &7 o I
MY FAT &)

MR. DEPUTY-SPEAKER : Now,
Shri Lobo Prabhu, Let him be brief.

SHRI R. S. VIDYARTHI (Karol
Bagh) : I have also given notice.

MR. DEPUTY-SPEAKER : Those who
have given notice will get their chance. 1
cannot disclose anything further than that
now.

SHRI KANWAR LAL GUPTA : Since
this is a problem mainly pertaining to Dethi,
the Delhi Members might be given pre-
ference.

MR. DEPUTY-SPEAKER : 1 fully
realise that this is not a party problem but
it is a social problem which be has focussed
our attention on. Certainly, other Members
also might like to add something. It is
not as if this is a problem where other Mem-
bers should not participate. Those who
have given notice will get a chance,

SHRI LOBO PRABHU (Udipi): You have
carrectly stated that the problem here is a
social one.

Sir, I bave been associated with the police
from 1928 as magistrate, as Home Secretary
and in one way or another, and I know this
that since that date the police administration
has been going down. Police administration
exists neither in Delhi nor in India at all.
If there are any investigations which are
successful, they are largely a result of acci-
«dents, largely the result of some information
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which might have been given by an accom-

Police Administration fals ioto threc
parts : first, there is vigilance, second, there
is investigation and the third is law and order
maintenance.

SHRI S. M. BANERJEE : Fourth—neg-
ligence.

SHRI LOBO PRABHU : All these aspects
have fallen into disrepute, disuse, for many
reasons. One reason you have given your-
self is the decline in social conditions, decline
in economic conditions. That is too vast
a subject; I dare not enter into it now. The
second, which is very important and which
has been slightly touched upon by the
hon. Member who has raised the discussion,
and our friend across......

SHRI AMRIT NAHATA (Barmer) :
What happened to the evacuee property
when you were the Custodian ?

SHRI LOBO PRABHU : Probably you
took some of it and [ stopped you.

SHRI AMRIT NAHATA : Because it
went aganist you.

SHRI LOBO PRABHU : I will return
to my hon. friend if I can save some time,
but let me conclude this part.

The first reason had been touched by
both. That is political interference. Today
the police are not free. It is not a guestion
of the administration being with the Centre
or with the Corporation. It is a question
of the administration being by itselfl under
its own officers without any interference of
any kind. Interference is of many kinds.
First, there is the question of favouritism
in appointments;  second there is the ques-
tion of favouritism in respect of the disposa
of a particular complaint or a particular
situation; third, there is the question of
favouritism to a particular party or a parti-
cular movement or a particular situation.
So first and foremost, let the police be left
to themselves. In Calcutta, it has been
affirmed that the police have their own duties,
that they cannot do these duties without
breaking the law. Let governments every-
where in India make up their mind to
leave the police to administer their law with
the responsibility placed on them.
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SHRI J. B. KRIPALANI (Guna) :
They have been left to do whatever they
like, What more does he want 7 Left to
themselves, nobody can control them.

SHRI LOBO PRABHU : The point is
whether the administration will be better by
interference by a party or political authority
in power. They have got their own superior
officers. You have got the power to appoint
commissions. You have got the power to
take action aganist those who do not do
their duties properly.

.1 am speaking with some experience on
this subject. I have known that police
officers, if they are not subject to interference
from outsiders, behave better than if they
are subject to interference.

SHRI S. M. BANERJEE : We have
suffered, he has not.

SHRI LOBO PRABHU : I have suffered
as much as anybody else. If we want a
good police administration, let it be an
administration where police officers are
made to observe their duties and made to
follow the law and made to serve the people
that way. It will give confidence to them if
they have not all the time to look over their
shoulders and see what the Minister or some-
body else wants to be done. It will give
confidence to the people if they know that the
single person with whom they have to deal
will be responsibie,

So this is my simple plea that Government
withdraw from this kind of interference with
the police administration so that those
who are in charge of their work do it with a
full sense of responsibility that they
will be punished if they do not do their work
and that they will be rewarded if they do so.

MR. DEPUTY-SPEAKER
raj Madhok.

: Shri Bal-

SHRI AMRIT NAHATA rose—

MR. DEPUTY-SPEAKER : Under rule
193, those who have given notice will be
allowed. It is specifically laid down there,
If I make an exception on this side, ] willhave
to make 10 on the other.

SHRI AMRIT NAHATA : 1 want to
ask only one question.

MR. DEPUTY SPEAKER : No.
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SHRI RANDHIR SINGH : Is my name
there 7

MR. DEPUTY-SPEAKER : If be bhad
given it, it would be there. Even then, he
must be vigilant,

SHR1 RANDHIR SINGH : You are
unncessarily getting angry.

MR. DEPUTY-SPEAKER : Pleast re-
sume your seat,

SHRI RANDHIR SINGH : Is my name
there or not ?

MR. DEPUTY-SPEAKER : 1 am not
going to disclose it.

Shri Tulsi Das Jadbav will resume his
seat. I am going to follow the rule.

SHRI BALRAJ MADHOK :

ot waw wuw (2faw faet) @
Ieaw gy, A fagy gew & fa=ra-
gREsmFar § FE &t 7@ A
oy foelt & arew FEA Y
et fare @ &1 @@t X avw
TFWEE 1 TG I A ANT IuTHT A
¥ A FfaFCY | W AwC A/
Wi § uF groom 99 W § 1 gefey
W ¥ AR T F wfas sgmadi &
& SeTERw T =g 1 et 57 faw g
TF g9 I, 7 F1 s 999 a8 we-
T ar @ 4, foir & s9x 3o Ami ¥
g T, g X fomr A 9w 9
Y W T A ag FE TEw & It
frf e A ¥ & i sw A qur s
%% AT wEfeat AT % AT I § )
@ IAY FIY WX AT § 0w
foraré o f& g0 W@ W 25 PR
¥ @ A, a1 o famn o
g% AT oF far T 7 A o A
W AT SR AT I OEE T | el
e I w ® avgT ANfew s gavar
@O R F T SH 1 25 AT
TOH ugr GEAT &) AT, e Ny &
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g1 fear s | 77 W% faT a3 Ay am
M aa T s R &
W a @ g, et ¥ A e wE
g1 € | Y T s R faet &
FT AT UvE FEY Fr foafy f4t 2,
I THF FWT § T FT ATAVEEAT
TN FEFF IR AN T IFF AR
Hqamn 1 0F aga a9 FOT G
trmiangfa s afoerd § fo
F FUH A7 UUE AET FT I, TE
ToEa § fr fedt araw Y @ v
FFE AWM @ § 1 I a9 &, ¥
wIE FT 3T | HY O 78 gfaw arwax
¥ aqma gf | 37 w7 Tt fr e g it
¥ A T AN FQ & A IEF A
I § A1 FE THT  IA9 AT & FEl
IET A ZqE AT § 1 TG Qi
ot @9 it ¢ | WiFe gw I8 e
FT AT HTEH GHAS & | A9 3 fF
feeett & faedt foid g g6 & feam
¥ 79 g &, foadt wrew 8 @@
Fiwe Z\EA ar g0 feeEe gmw e
st | AT 39 § 9 Afafers s
I 1 TEEALE AT & FEET 487 HIQ
819 & | aTad H et U8 ¥ IR E @
IT% g NifAfesa AR E | W TF
a8 Gifafera ded gfaw ¥ sl §
TG AT X TGN FE AT T R R
3T, I WIREE FET I Tl KG AT
T® TAFT FH TA TG T T, TG T
Temr At 1 faey 18-20 WA ag
o =t W) g AR A1 g i
@R & Aifew § 3 | AfFw =
FT F1E e g ey

s 9 § WA A9 I e
FAIX N A aEEamEN @
T IR AT g AT
& 9 o T oI § 9 § fr ag '
wa & e gfere & e 99 o ) g
AYAT FTT TEAT §, FL AT TIAT FATAT

(Dis.)

A TEF I ArE O A9 1 R R
U AfRfe R Y am @
TR wgr a1 fr | 1 ! 0w FY A,
TR AT qg WY A & v | g@hT
T A anfwaT w9 a1 7f &, aga I
gt MAT N e ITFARF
9T q% Tga g A Iwe @ fEw
AT T TF L HF AL T b
Iq T wr¢ Fq Afeq 7 o o awdr
¥ 99 # i 7 e s @@ @w
59 & 7 @ |

St Frew a8 & 6 g ke A
TaHT &, SoEel gRea & 1 efafe-
wA et F g 7 8, gfew felt & g
7 &1 AR ol S NN, TTEET
I @ W W IR F o A
HAETHY F F1 AT e ) o feeelt
ToTEA & are gfew #7 afaw A9 T 8,
T IT FT T, Afw ywrEw w7
forederd 3% FaT & 1 &t 9% 9 Fmer
@ AF T AL AN q@ IF JATT AT
R 1 NN FEgEEd | war
77 5 9=t ag Srewwt g gFT Sifge
wifs Ta® far &7 de AT aEI ARy
gFar | gEQ i 72 & fF qer w S
A §, g8 gfew anfeex €, amfosite
qro &, & fafredt & 3T Aww W@
wHa JW § 39§ A9G AT T T5F
gt fgd e ag e fafre =<
FT 1 W% ey FHEET T
I @ 9W | g ¥ A gee
¥ sizT qg i 7E) o g | q@iEY
faeelt & aTt 7 UF B wHT folt F
Yr WY § I T qw NP
fafae ¥ ame arerdwr 3 Oy feeely &Y
qAEAT T AGA TS FATET & FHAR

e, guTe T & s agi <1 81 9
gferm & s § 99 F IR IR AL
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{sft oo weve)
femdfecirm & ofrdls & art §
wHer F9E) # foR st g RS W
oY it I AL g & O 12-149)
Tt W AT EA E I ¥ FIOT A
& feger & 1 A f FvRaw
¥ O & el ) ek faw
fewserz Frm, am=w SR Y aw *E
I AT T FEY € ;T
FUAST, 93, TH OFT FT T E
g ) foufy G2 2f &, ag o SEwima
& grewel dar gf @, oy ot feesl
1 |7 0T ITEC gOq ¢ § i forenr-
T | F 5 GATa T I &g fegr s,
A v feafa gaead

it tfy T (g3r) : SwTew Wy,
AT ag g T faeell 7 T T §
TR T F ==47 777 T @ @, vy fewfa
FOTFT AL AT | AF W&
fae® & & gw @i 3 gfem st
Y &Y gIO g oA, IWF Ty F
q2q Sors A1 | afFA gH F1 A€ F
|y FgT 9341 ¢ FF 99 T5w ¥ T
+ ag7 ¥ gfaw ¥ fanfeal & faams
T T 1 8, WA G 9§, o
IR A TF AT A 9T @Y
2

JUTEqE TR, AL faeR & 9
¥ 7@ a% aar o gfew & foy &
ferarferdy & Ffrandy Atz oz A M -
T wY T gam, A wifers fam oe®
g ¥ A% gan f gfew s omar &
dfdar fom 1 gwF TR oEaOT§
& 1838 F AY S T § TAAL H—
AT FTRA—AE T 4 b agr 9 fafew
ST H FTAT A F 98 FA-Y-TH A
fagrdr &, I a9 TwEd ¥ saR
T MfEd, afTEa e ¥ | & wE
rgan § 6 5t 1903 F a1 el WX
a3 1€ gfer Fre A dowm ww &
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i 0 A § fFaa s oAk

gfaw ¥ faafas #, o7& fod %t s

STt 3T A, ATt @ A =a-

fega w37 # @ vy o= gfem s

o 9w 1 7 fah faeelt & ofem &1

e Al ¢, TR AWM EF fn e

FUI /@7 AT |

za oY faurdl &, ofew & Fre2faw
&, I qEATEl, @A #1 sgaedT anfy
q< fa=m gy o | faeely § 7@ arfam
& 91 & fF 7 spaem S A A Ay
O W@, T aeEg G A
T §—ga< A e qgdt T T
W —T9 T g WA 7 faws
AT 9TlRd |

R srfaw gaA™ ag & f+ fafew a7
FTC & A | Ifere Fear i anfas 41,
I forad) g0 dasa ez 27 F, 599
g F1 star w1 73+ g1 Tfad, dfT
At WY 7y gt feafa i gE RO H
arear § fF 94 nfaram & 9t we=t
I §, IT% ATAEd TEA FT =T T
&, T FT AT AT T_A FT L
& Araew W@ g @ 8, 3 ag Atfes
gaTa ¢ | I ag AT g=Ed A1 e
qgal F Z19 § g9 91 &1 2 F, IANt
SRV, I aaearg arfs 2 &, ar
gt gt AR foe dumEt & @
gu sfafafa &, 7Y oo &7, 790
T & & fodt gfea &1 g o3
zafad F Fgar =rgan g 5 fadedmsan
F& aTT R gfe FT Y fawmr g,
AR WY AT §, T 9T GaTEat A
forett gumaat & gra & m wifgd anfis
s &= gferm &1 foen 9t o fars
I @ 3 fafew g A 99
T AT HLH A FEF T@T 2, Ig 790
X 59 aXg & 9T AR gfew & @
§ ot frear a7 § mw @, 77 W Y
T |
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MR. DEPUTY-SPEAKER : Mr. Baner-
jee. Now, I would liketo point out the
rule, Many Members do not know the
rules. 1 am not supposed to extend even
the time. So, please try to finish it in two
minutes; please put only one or two ques-
lions. (Interruption). You said that I can
extend the time, It is not possible,

SHRI TULSHIDAS JADHAV (Bara-
mati) :
at least to put some questions, Sir.

MR. DEPUTY-SPEAKER : That is
under a different rule. We are now on a
discussion under rule 193. When he gets
the Order Paper in the morning, 1 would
request the hon. Member to go into the rules.
It is not possible to extend the time.

ot o wWo Wl (FTYT) : IvEUWA
w@wwamammmgaﬂ

AR T H, I OF @I Tew
qAT WeT F A O[T § AT I
F ATFS 7, I dF TIOT KAl oA
e 7 FI, ATA AT FA R G
TS 16 T § ¢ F 26 FAC
& 7d g 1 Afe g 7 s @ fF F
# 7 uow e fasquwa a1 A
T gAR AT g g fE—dtaw A
¥ @ wiey §, A F I @
G ARA—FT TG qAHAAT AHA
X € AT & | WEAW FE W A g
g1 uEX F A 5.9 WG gann §, W
afz fady S 7 g § at ag fawafan
t—aivit % fewfon 7 Feah A 8,
Tw@ANT 5.58 | A gw Ifow T
Fam &1 mferar &, AU w1 F7, AL
¥ oY fopar g $ 32 f—ewiwa §
7gf FeT AT AT TV T
ATFAT AR | ATH AL FH WA T
mmﬁﬁ}gﬁmﬁﬁﬂﬁf
A1 e ToreTs g watate e
T §—3To AT B FAgiT T6 W5
AF gt amwr < o f5 oA
Tor T TEA—F aEA & AT
f, ¥fF I T g TLETT IWA AL

The other Members arc allowed -
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FUMN | I I HGHIT I8 70 &
qT W I 9 FWA F}, AT F FWAATE
fF a8 97 & wfa 79 & adi sgiafa
ZRfT

UF St § I FEm AE g 7
qEF qei AFX 9T ®E | qwi 7 fAw
FAT FTEA T Y CF AT H AT
qEX g AR FE awer g om0 5w
W TG 77 7, AfF7 9 FwT W@
7t ¥ FT A2, AT a7 FA
WA S TATT F1C F1 G & fom
v ¥y §, 9uT 9 i 1 e
A Aty 5 gfew s d a7 A
g 3 fF gt T # A T @ ar
we!

MEQNATTHE 144 F TH o7

STEaT f—ei ¥ a7 @ew g ar 7@ ?

7 Wt 9 @ g W@ g fF w2
OF IF F, A F, WA 43 F
§6 @1 AW 9 M & qR § ARG
& F a7, ¥fea =t ax faar mm,
afedi F9 § <@r T, A I
TmAT g€ g | TW 144 gEA Wfeq
afe Al i FaeT 4 F71 FiF faw
% |

A A THH I TG ¢ W B FA-
Tifedl & faes, & AT Ay o &
fEaE *om— A9Ew &, $9 8 F9
FAR! BIET H FI FL arfd AT
fre § T© T ATH | AT 35 T4 7 TF
FHE Tl Tfed A fr gfem F e A
FT @ #X aft fafen osw 7 o
gfera a1 fermfae ar, a5 &=

W REIS Agd ® UF AT F1 AT
qugs F0 dEa g & Afaferw
qiéfa #1 Wl TF BT T FLAT Nigd
anf fFe € F71 7HGT T F | AgA
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[ ot =we Yo it ]
arg ey o2 7 A FQ@ 2, AT,
FfeT 27 T T =fEd

ot wfe wuw AR (FronT)
IIrSAA WIS, TA WATH IfFd A sAR
FEATT ¥ AT TAE , W S AIATS
WAl AW F ) T A WY T OF W
FEMNARME | WIF IB F349 94
24, 399 17 sufFr oFT 0 | aw IW
¥ garer g€, a1 uF ffeame R 9L
Fa 7 §o 12 fawey, Afe v F faeme
F1E I oz adf gar ¢

3a%, oF uddfas ot & faam
Ffal 7 7l g A, gawr N osHfaw
FAE e g, 3o+t o7 #T af=Twr
feagi s w fas ged 2
eifs g 9 3 fazrd Adi
fasl | g% faams w1 30 dfawx
fewar war qr a3 ¢

flat, W & OF FMw A0 A
afgaaZ gt 72, o faesl § 9F
T, 394 dlo UFo TG F |
e g dw & for e s
qaHlfas a1 & faeelt § ot I
faams %1 Fa e 78 fearamn

=1 AT AT FTA () AR
AT ?

ot wfw gaw qoedt ; amed WiE
o A 73 g E—

SHRI KANWAR LAL GUPTA : Sir,
this is a very serious matter.

MR. DEPUTY SPEAKER : I have said_
that no mutual recrimination should be
indulged in.

oft wfe waw amddy & A T
FAwraT F e A 7S @rar 1 e
9 &1 o §3 A Ay foar 1 &7
W e & AW -
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MR. DEPUTY-SPEAKER : He has not
mentioned any name.

it wer spuw qragat A O @
& 9 g o fod ol 1 A A
et g 5 0% I v =T &3
S & AT AT W § AR F e
fF T I T famr s

SHRI S. KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, the law and order prob-
lem of Delhi is connected with what atti-
tude we give to the police force. The police
was used in a colonial India which had not
attained freedom, as an instrument of co-
ercion. With freedom the first thing that
the Government ought to have done was to
give a new outlook, a new orientation to
this police force. The change which should
have been brought into this police force
immediately after independence has unfor-
tunately not been done during the last
twenty years because, as my hon. friends
have said, this police force has been used by
the politicians to perpetuate somewhere
their party rule and to perpetuate their in-
dividual ends at the cost of the community,
at the cost of the nation.

I would say anybody who understands the
problem of a constable knows under what
difficult circumstances he works, under what
strenuous circumstances he works. Hehas
no leave, no privilege, he is called upon to
work for 24 hours, and he has to practise
to implement the real meaning of
the rule of law because he is the man
at the root. Today somebody may be
hauled up and sent behind the bars because
he has been found moving like a vagabond
or he has no ostensible means of livelihood.
The man who can do this is the constable.
It is the constable who can pull me up and
and put me in the lock-up whereby my
individual freedom, my liberty will be sacri-
ficed. To this man who does all these
things, who has been given this responsibi-
lity, what has this country given? The Khos-
sala Commission had said that the privileges
given to these constables, these people at the
lower rung in the police cadre, are so out-
moded that they have to be changed. They
have not changed in these years. In spite of
the recommendation the Government is
sitting like a silent spectator,
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Sir, 1 will conclude by referring to only
ono chapter of this report. The Commis-
son has made an evaluation between a
clerk’s pay and a constable’s pay. A
clerk’s total emoluments, they say, come to
about Rs. 191 whereas a constable gets only
Rs. 129. They say that a constable’s job is
much more serious, much more responsible
than & clerk’s job. The Commission has
said :

““We bave thus seen that when we com-
pare the qualifications, the work and the
pay-scales of police constables with four
other categories of the same social sta-
tus in four other walks of life we find that
the duties and responsibilities of a police
constable are higher but his emoluments
are considerably lower.”

This is a shocking revelation. Therefore, the
first thing the government ought to do is to
see that the conditions of service of the
officers and those at the lower rungs must be
improved. Those officers and men who were
suppressed, who were disbanded, sent back
to their parent departments or dismissed
from government on the frivolous charge of
misconduct, they should be taken back to
the job and they should be dealt with
liberally.

There is another matter which this Com-
mission has dealt with, particularly about the
Delhi Police, which 1 hope the hon. Minister
will take into account. The Commission
says that when it went round to take evidence
it found serious neglect of duties among the
top officers of the Delhi Police Administra-
tion, The Commission has also said that
it is mot correct that while in the higher
echelons of the police administration you
put in educated, people, brilliant people with
attractive academic achievements the bottom
is filled with worthless stuff. Therefore, the
Commission bas pointed out that while re-
cruiting people to the police force, the
Government should also see that men
who are properly qualified, men with
integrity, men with a sense of sacrifice,
men who are properly oriented and
who can change with the changing condi-
tions of time should be recruited. Therefore,
I plead with the government and the
Minister on this occasion that they must
make a specific announcement as to what
sort of streamlining they are going to have in
the police administration.
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, with your permission, I rise to announce
a change in the order of Government busi-
ness for tomorrow, the 6th December, 1967.
After disposal of the Essential Commodities
(Second Amendment) Bill, further discussion
on the Report of the Educaion Commis-
sion and Report of Committee of Members
of Parliament on Education will be taken up.
The Official Languages (Amendment) Bill
and the Resolution on Languages will be
taken up thereafier.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : May we know the reasons for
the change in business ? What under
currents have passed in between 7

MR. DEPUTY-SPEAKER : This an-
nouncement is being made after a decision
has been taken by the Business Advisory
Committee.

SHRI SEZHIYAN (Kumbakonam) i
The Business Advisory Committee simply
allots time. The order of business is left to
the government,.

DR. RAM SUBHAG SINGH : Shri
Sezhiyan was there in the mecting. The
Education Minister is having some’ difficulty.
As the House knows, this matter was dis-
cussed Jast week, Three hours are still left
at the disposal of the House. Therefore,
it was decided by the Speaker that this little
change should be accommodated,

Discussion Re, LAw anD OrDER
SITUATION IN DELHI—conid.

it Tndie feg (TeF) @ AR
TG & | I G AT FT TR AT
Fm famr & | == @ O w1 wE
FAET AT @ E I ma A gz e fe
T W7 uw e wigd, T
AT TT ATET FT AGHAT 0Ed | & g
T & | T wum ag & f fm &y aw
T & 79 ¢z fe 52 | ST g & gfew
# T fre I @ &)1 It Fa
[ A i § K g g e
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[fr <oree Targ]
AT AT ATIT C TR T | AR F
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Fasar $t Ifod &, wew # gfaw &
firam & 1 & T T wrEaT £ fF o
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% ARATaTer - g A a=ar
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it Toreiie fog © 72 3 & gfamom
¥ qwdt & | & T A § v A
dT A9 F T FF T FTA F9 gaaw
a4 ofow oo A @ gam 2
THHAFTH AN 52T R E | TN AEGFAT
Hgfrar w7 1 T § I FTOH
FHEA LA If B AEEA A gan
? | formiarssom g9 & @ o gferw
fog-fam & 9T a0@ | 7T @Y W et
a3 ga 21 Afew gfmar W & agwm,
ORI LI G
g of ¥ faardy & &% 3 8
g @R E 1T w5
aaTe 34T § | A R qHEA S Fifere
" # 31 FT TR E f i
T dFIE QU W w1 e
fire &vom qu FW w1 A
FIFTIT T F9 5 QL | GRfTw
HIREH qU FTH FAT | S o A
A 1WA IS ar
T arafual #1 s W 9% e
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S 2, A 1 SE Y, 8 AW FT
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gfera i & wuge gfee 8 1eme At
e faeelt Y gfem A A g, o

Toama A gferg 7t dide w0

18 Hrs.
[SHrt G. S. DHILLON in the Chair)
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§® sfaar Gy g, Afer 39 & T
7% 0% frrgrr T gferr o g
&\ T 0 v e & P Rt
TH A § I FLATT geEeTd § A
o AT W) A I s
MfroFrag & IF9 a7 7 &)
™ fi{q THo fiMe ¥ 'ﬂa g
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Y T AR 7 yqet whenr dford |
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MR. CHAIRMAN : I think, the hon.
Member might be mistaken for somebody
clse by the police.

SHRIM. L. SONDHI (New Delhi) 1
Mr. Chairman, the problems which we are
discussing today are of the essence for any
long-term view we may take of our capital
city. I should suggest at the ontset that the
Delhi Police constitute by and large a fine
body of youngmen recruited from an area
which is known for its valour and forits
sense of honesty, but the hon. Minister must
address himself to this problem as to why it
is that such fine human material that they
have in the police force does not have a good
reputation, The people of Delhi do not
have confidence in this police force,

Moreover, which I think is really dam-
ning, the Government servants livingin New
Delhi, people who are employed and housed
by this Government, whose landlord is this
Government, feel most insecure, There-
fore we must address ourselves to the pro-
blem of the system, What is wrong with the
system is what requires rethinking. Gandhi-
ji had told us that we would go towards
Hind swaraj, that we would meet the evils of
capitalism and Western influence. We see
instead that we are going the whole hog for
urbanisation and that also the Western sys-
tem at its worst. That encourages crime,
juvenile delinquency and, what is most
dangerous, institutionalised criminal enter-
prise.

Therefore the hon. Minister must address
himself to this problem. What will happen
to the Delhi of today is not so important as
of the future, of the Delhi of tomorrow and
the day after, I shudder to think what the
consequences will be of the present system.
‘We will have here gambling dens, vice and an
underworld which will far excell all other
countries of the world,

Therefore T suggest that it is on the broad
principles that the House must concern itself
with, I feel that the crimes are under-
reported. We do not have central reporting
of crimes. Here may I suggest to the hon,
Minister that there should be one telephone
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number or one place where all crimescan be
reported so thac at least the crime  statistics
are correct.

Further, there is the problem of those who
come to Delhi. Many of them are new-
comers, specially in the New Delhi area;
they come on transfer, They come to these
colonies like Laxmibai Nagar, Kidwai
Nagar. What do they find ? They find
lack of safety measures. For Govern-
ment servants' houses there are low walls
without any fencing and people can climb
over them, There is no community sense, if
a robbery is committed next door, nobcdy
know whether to interfere or not because
there is no community sense. Further, there
is no police protection, I feel that if is very
unfair to the people who live there to treat
this lightly. There are mothers, there are
sisters and daughters, who feel insecure.
Why should this happen ? This House
must address itself to this problem. There
are people employed in this House who feel
insecure,

Again, there is inadequate lighting; it
seems that lighting arrangements are only
made in certain posh localities. Lighting
is no longer a luxury: it is a safety device,
it is a security device. Therefore, I should
suggest that, as faras politics are concerned,
I am making a very serious point, I am not
making an accusation on the Congress side,
but I suggest that in a capital city, some-
times a political machine comes into being—
that political machine which happened in
Chicago and other places. The Jan Sangh
came to power only yesterday. There is
here already existing a political machine
which, irrespective of party interests, we must
try to dissociate from crime; it must be re-
formed. It is in the best interests of Cong-
ress that the Congress Party should function
here not in association with crime butas a
national organisation, with which we would
like to deal, Therefore, I would suggest,
above all, the need to create public confi-
dence. You have very good police-
men—these young men recruited from Outer
Delhi, Haryana region and so on; they are
some of the finest people. Createin thema
sense of confidence, Dress them in & uni-
form which is appropriate to India; the
present uniform is the replica of the Union
Jack; it is a shame; we make a caricature,
we make circus clowns of our policemen.
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Let them be dressed in gocd woollen clothes.
Let them look respectable. Give them all
opportunities of leisure and good, creative
leisure,and then also tell thepolice officers
to look after these men properly and with all
that confidence which should be ina police
force; if there'are any recalcitrant police
officers, give them deterrent punishments,
no matter how high they may be. It is be-
cause this thing happens, We know, pro-
tection money is paid to the police. Very
often I am told that in this area if you pay
so much to the police, they will overlook
what you are doing. These are matters
which we mustexamine, and thisis goingto
happen much more in future. Therefore,
let us get together and safeguard our Capital
city from the dangers which threaten it to-
day and in the future.

MR. CHAIRMAN : He may please con-
clude.

SHR1 M. L. SONDHI : One more point
and I will resume my seat.

What about our younger generation ?
We find here a blind imitation of the West;
we find here these horror comics which are
read; we find these here in public
schools; although they teach Shakespeare
and so on, the type of climate which they
engender in them is one of wviolence, and
violence in sexual offences, Hitchceck and
the rest of it. The Legislature of New
York set up a Special Committee to deal
with this problem because there, it cxisted
on a big scale—President Kennedy was
murdered and so on. 'We do not know how
much there is which is on the wrong side
of American life. We do not want that
here, even if they are givingus foodgrains
under PL 480 and all that. We want to
maintain an Indian way of Life in which
our wvalues count. Therefore, I should
suggest that we go imto this in detail, Per-
haps a Commission can be appointed. Let
us analyse this. What is the educational
influence on our own children here who are
growingup 7 Are they playing the game of
becoming murderers and dacoits or are they
thinking of the great heroes of Indian re-
naissance 7 Do they dream of the coming
Netajis, do they dream of the coming Bhi-
mas and Arjunas and Shivajis or do
they dream of the coming dacoits
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and gangsters after the Chicago style 7 We
want America to come here in the person of
Lincoln, in the person of Jofferson and so
on, but we do not want an America which
is associated with Al Capone and thosc
Chicago gangsters.

It is for the hon. Minister to give us an
assurance that, as far as Delhi problems are
concerned, the inseeurity felt by the women
and children will end and thatin MNew Dethi
the police will be given good uniform, train-
ing and a certain prestige which will make
Delhi a safe place, a Heaven,

Finally, I would like to say this. Some-
times a little bit of scapegoating takes place,
In certain areas, people come from the
South to seek domestic service and some
times the police forms the idea—1J complain-
ed about it to the hon. Minister and scme-
body says that he must have been a
Sonth Indian. This is how Shiv Sena is
born. Let that not happen. Treat every
man as innocent till he is proved to be guilty.
About the people coming from West Bengal
and from South India, I can say that they
are some of the best citizens of Delhi.
Therefore, it is not a quetion of a particular
caste or group or a particular area,

I would like to make one more point and
that is about this section 144, As a matter
of fact, I crave your protection on this. I
happen to be elected from this Constituency
where section 144 is perpetually io force.

Sir, I do not know whether 1 am supposed
to organize a public meeting inside Parlia-
ment or outside, All these things are to be
taken together.

Let us look upon the Police problems
not in terms of Congress rs. Jan Sangh,
Let us look upon them in terms of the dig-
nity of our motherland, in terms of the dig-
nity of our capital city, let it be a place where
we can tell the world ‘This is a place where
like Ayodhya nobody has a lock on his door
and People are free’ and this will be the Ram
Rajya which the Congress once dreamt of.

ofr T e faremdt (w3 aw) ¢
sy, o o G ard & avaw & O
e 7§ w1 | % O A 9  aw
iR ¥ o fafet &1 e fearn
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SHRI D.C. SHARMA (Gurdaspur):
I think the civic health of a city,
especially a metropolitancity, can be judged
by four criteria. First, how many agita-
tions have taken place in that city and who
are responsible for those agitations 7 It is
these agitations which give people a sénse
of insecurity.

SHRI ONKAR LAL BERWA : Con-
gress.

" SHRI D. C. SHARMA : Secondly, one
has to see how far the political parties inter-
fere with the working of the police or other
administrative departments. You can find
out which political party interferes. Third-
ly, there is the behaviour of the guardians
of law and order. 1 divide these guardians
into two classes, the magistracy and the police.
Unfortunately in this city of Delhi, the magis-
trate comes from one State, the man above
him comes from another State and the man
above him comes from a third State. There
is no integration of services in this city. Of
course, I do not want that this should
not happen. But unfortunately, they are
all migratory birds. If they do not like
this place, they go back; they have no stake
in Delhi. The guardians of law and order
from the Lt. Governor down to the magis-
trate do not have any stake so far as the city
of Delhi is concerned. They come and go;
they come when they like and go when they
like. I want that they should have some
stake here.

‘Then take the case of the police. I
think the police have not been looked after
properly in the city of Delhi. There is no
doubt about it. I do not know from where
they have come. Yousee thatif a Minister
comes from one State, the Chief Secretary
also is from that State, I am not talking
only of Delhi. I must say that the police-
men have been behaving very well. They
have the flying squad. I have made uso of
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their service sometime, They have other
things.

AN HON. MEMBER : Patrolling.

SHRI D. C. SHARMA : There is no
patrolling. Youmust make the man worthy
of his hire. The policemen is not treated
as well as he should be.

‘The fourth point. ...

SHRI ONKAR LAL BERWA :
Fourth ?

SHRI D. C. SHARMA : Shri Berwa
has been a contractor. He must know
that the form of contract contains many
points.

‘The Home Ministry does not have a regu-

larly oomruwd, well-organised, well-

SHRI KANWAR LAL GUPTA : Wel-
regulated.

SHRI D. C. SHARMA : All right, well-
regulated—Shri Kanwar Lal Gupta is on
the way out; I have some sympathy for him.

As I was saying the Home Ministry does
not have such a body to deal with the
problems of Delhi. I agree with Shri Son-
dhi that if we want to make Delhi not a
duplicate of Chicago or New York or Wa-
shington, we must try to give Delhi a kind
of good civic health. That can be done if
you have some centres where the values of
our Indian culture are explained to people..
As soon as you ring the bell, I sit down.

MR. CHAIRMAN : I have already rung
the bell.

SHRI D. C. SHARMA : These valucs
have to be taught to people, whether they
mschonlboysﬂoﬂenmzdenu.mmy
students, shopkeepers, MPs. .

AN HON. MEMBER : Professors.

SHRI D. C. SHARMA : For members of
the Metropolitan Council. Then I think
the problem of law and order will be solved
to the extent of 80 per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I am
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very thankful to Shri Kanwar Lal Gupta
for raising this useful discussion in the
House. Many valuable suggestions have
been made by many members who took
part in this debate. There is no doubt that
we shall give wvery serious attention to
them. But it is my regret that so many
uninformed and regretable criticisms have
also been made about the Delthi police
without trying to understand the problems
which are faced by the police force of this
metropolitan city.

Mr. Gupta prefaced his speech by saying
that figures might speak otherwise, but the
feeling of the citizens is that crime is imcrea-
sing. I do not know whether this is the feel-
ing of the citizens, but definitely some people
are saying these things, and I do not think
they are very well informed. May be the
newspaper reports and  the normal human
tendency to only notice lapses, ignoring the
achievements, can account for this kind of
feeling, but still if you see the population
rise in this city of ours and also soe the graph
of crime, you will see that there has been no
rise in crime in the city.

The scientific and rational way of looking
at the incidence of crime is to see wiscther
the total volume of crime as related to per
lakh of the population in the city has been
increasing or has been going down. This
would be a real indication whether the Delhi
police has been doing its job properly.

I do not want to burden this House and
hon. Members at this part of the evening
with all kinds of figures that I have which
will be tell-taling, but still I want to give
one or two tables which will be useful to the
members. This motion relates to the last
three years, so I would confine my figures
to three years.

About heinous crimes, "dacoity cases in
1965 were 10, there were no dacoity cases in
1967. Murder cases in 1965 were 64, in
1967 they are only 58. Attempt to murder
were 68 in 1965, and 52 in 1967. Robbery
cases were 44 in 1965 and 36 in 1967. Rio-
ting cases, of course, have incocased from
$7 in 1965 to B11in 1967. About this riating
1 need not go into the reasons, they are quite
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obvious, the election year and many other
things contributed to it.

As far as non-heinous crimes are concern-
ed, again the figures are telling. Regarding
kidnapping and abduction, in 1965 the cases
reported were 244, and in 1967 they are
227. In burglary cases, in 1965 there were
1,333 in 1967 they are 1,106. Theft cases
have increased a little from 8,473 in 1965 to
8,577 in 1967. In miscellancous IPC
cases—they are stray cases here and there
which do not come under these major
heads—a slight rise is registered from 3871
to 4,358 but on the local and state laws,
the crime has again gone down from 6,251
to 5,261. Thus, as far as the total figures
are concerned, as 1 was saying, if you relate
the crime figures for our city......

oft WA W T - AT A A EF
& g frgat wed = fama a7 &
SET wEw, fEEafar & AW, 99w
FIafeei TIRE ?

st woefix Ty : @ AR
pEas AR AR

SHRI VIDYA CHARAN SHUKLA :
Idonot have the figures ready with me
for the other cities of the countiy, butl
can say that they should not be more than
other cities.

SHRI KANWAR LAL GUPTA : They
are.

SHR1 VIDYA CHARAN SHUKLA: I
can go into it, but I can say from memory
that theycould not be more than the
number of reported cases from Bombay and
Calcutta. In any case I shall check it up,
but I can say that they could not be more
than what they are in other States.

About the rate of crime per lakh of po-
pulation, I took out some figures. In
1964, the rate of crime per lakh of population
in the city was 670-2. In 1966, it was only
655-7. This is the rate per lakh of po-
pulation, in our city.

Now, having dome with the statistios,
1 would turn to a few general points that
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was said about the Police Commission and
its report. 'We bave answered questions in
this hon. House and have indicated the steps
that we have taken in pursuance of the
Police Commission’s report, about police
housing, about increasing their working
facilitics, about giving them more and more
automobiles, increasing their mobility,
giving them better equipment. We have
given the details of it in this House. But
one point I want to make on this is that as

soon as the decisions of the Government
on the Police Commission's repo
{nterim report—were announced, they were
very widely welcomed by the members
of the Delhi Police Force. They had very
widely welcomed it and they have liked the
kind of equipment that we bave given and
1 am sure that with this improvement that
we have brought about and we want to
bring about, the efficiency of the police will
further increase.

SHRI KANWAR LAL GUPTA: Why
did you not accept this report im fofo?
Are you afraid to do it?

SHRI VIDYA CHARAN SHUKLA:
There is no question of being afraid. We
have to exercise our judgment and the opti-
mum benefit will have to be decided.

AN HON. MEMBER: It is a commi-
sion's report.

SHRI VIDYA CHARAN SHUKLA :
But Commissions, as hon. Members know,
are advisory, and they do not decide
matters for the elected governments.

‘Now, Shri Kanwar Lal Gupta made some
valuable suggestions regarding ~moderni-
zation of the police force, forensic science
laboratory and training school, etc. The
training school, as has been stated, is already
there. About the other two things, we are
taking steps to meet these two demands of
the police.

o ST WA TR 2 AR AT G
f 7@ % & WHAL TF ATA 7 TN
" 2w & fad o9 § | F A T
fegoft & SEAA AT € | w9 al
fafreee & | 7w &Y Qe & 7 FE |

(Dis.)

SHRI VIDYA CHARAN SHUKLA :
Prof. D.C. Sharma, while speaking, did
point out some pertinent facts about the
peculiar situation that exists in the city of
Dethi. He pointed towards the absence of
a unified cadre here. This did in a way
affect the working of the police until recently.
We had to get officers from various parts of
the country, from Haryana, from Uttar
Pradesh, from Punjab, from Rajasthan and
various other parts, and these police
officers did not have any stake here in the
local police cadre; they came here on depu-
tation and as soon as the deputation period
was over they went back, and although they
did their best, still, the kind of work that
the local cadre persons or officers can do
could not be done by these people who were
only working in a temporary capacity here.
Now, steps have been taken to constitute
a cadre here, and very soon we shall have
a fully integrated Delhi Police Force which
will work here throughout, and this de-
ficiency that we have been feeling will be
removed.

SHRI S.M. BANERJEE : Wil you
say something about the withdrawal of
cases—against policemen ? They have suff-
ered enough. Make a generous offer; take
them back to the police force.

SHRI VIDYA CHARAN SHUKLA:
Hon. members will agree that this problem
has to be looked upon from the viewpoint
of the discipline and the future of the police
force and not from the viewpoint of mercy
and leniency. That should be the attitude
of hon. members. For the police force,
these are the foremost things. If mercy
leniency can be shown without compro-
mising on discipline or the future of the
police force, that can be considered. But
this cannot be done at the cost of discipline
and future of the police force. That is why
the procecdings according to law arc
going on.

Shri Shashi Bhooshan and several other
members raised some individual matters
about which I am not able to say anything
now.

SHRI BAL RAJ MADHOK : I suggested
that there should be some regular machinery
set up which can discuss the law and order
problem ctc. Is he prepared to coms-
titute such a machinery where the
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Home Ministry and local members can
meet and discuss it regularly ?

SHRI VIDYA CHARAN SHUKLA :
Delhi police does need good public relations
and we have to improve the public relations
with the police a great deal. Although
good work is done by the police by and large,
the things that come to public notice are
the lapses. That is why the 1.G. of Delhi
and SPs in charge of various districts have
been holding meetings with prominent
citizens of the locality. The DIGs also go
to the meetingsand they try tokeep contact
with them. About Members of Parliament,
I think a suggestion was made to the Home
Minister that the members would like to
meet him and discuss. There would be no
objection from our side to meet the elected
representatives of Delhi and find out from
time to time in what way we can improve
things.

SHRI BAL RAJ MADHOK: 1 know
that we can approach the Home Minister
always and he will give us time to meet him.
But I wanted a regular machinery to be set
up to discuss it regularly.

SHRI VIDYA CHARAN SHUKLA :
There are going to be some arrangements.
The IG and other senior police officers
can meet the affected people. Politicians
can meet politicians and these matters can
bediscussed at a higherlevel, 1donotthink
we should mix up the two. That will not
be conducive to better police management.

There are many other points and sugges-
tions that were made. Some allegations
have also been made. I would say that there
might be some people who might be trying
to tamper with the police administration,
but they are not getting any encouragement.
1 am sure responsible political parties of the
Union Territory are also not encouraging
them. If there are any cases of political
interference, we would definitely like to root
them out and make arrangements so that
nobody can politically influence the police
force in the Union Territory.

Mr. Sondhi, who has been elected from
New Delhi, also made some very valuable
suggestions. He flew to great heights while

MO1LSS(cp)/67—GIPF,
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describing what should be done about the
education of our children and things like
that. The main thing is, we should always
tell not only the people of Delhi but also
other responsible people whom we keep on
meeting that while they try to lock at the
work of the Delhi police, they should try
to look at it from an unbiassed viewpoint.
Otherwise, it is a very common and popular
thing to decry the police administration
about their lapses, which are of course
there. I would not say there are no lapses,
but the good work dome by the police
should also be taken into consideration.

st wwe W v gl 9% W
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SHRI VIDYA CHARAN SHUKLA: 1
am not making allegations against the hon,
Member. 1 am only saying that better
understanding of the public representatives
and the publicin general is required.

st wo Mo Wil : weft WERT TR
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SHRI VIDYA CHARAN SHUKLA @
I can very confidently say, and I hope hon.
Members will agree, that with the prevail=
ing situation and the kind of peculiar
conditions prevailing in the capital city of
India, the Delhi Police has been doinga
good job, by and large, and thereis no
doubtin my mind that they will become
better in future when we give them all
modern facilities that we are in the process
of giving and with better understanding
and co-operation from hon. Members.

18. 42 Hrs.

The Lok Sabha then adfourned till eleven
of the clock on Wednesday, December 6,
1967/ Agrahayana 15, 1889 (Saka).



